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MSA/ORDER

PER S.S. VISWANETHRA RAVI, JUDICIAL MEMBER:

This appeal by the assessee is directed against the exparte order
dated 26.02.2024 passed by the Id. Commissioner of Income Takx,
National Faceless Appeal Centre [NFAC], Delhi for the assessment year

2017-18 dismissing the appeal for want of prosecution.

2. At the outset, we note that the Assessing Officer found cash
deposits in the accounts of the assessee during demonetization period.

On perusal of the assessment order, we note that no compliance were
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made by the assessee in response to the show-cause notice dated
23.11.2019 issued by the Assessing Officer. Having no compliance, the
Assessing Officer proceeded to complete the assessment inter alia
making addition on account of unexplained cash deposits at %.23,50,000/-
and determined the income of the assessee at %.39,65,220/-. Having
aggrieved by the order of the Assessing Officer, the assessee preferred
an appeal before the Id. CIT(A), but, however, for non-submission of
evidence in support of his claim, the Id. CIT(A) confirmed the order of the

Assessing Officer.

4. Before us, the Id. AR Shri Bhavanesh V Kankani, Advocate prayed
to afford an opportunity to the assessee as the assessee is ready to
prosecute his case before the Assessing Officer without fail. Further, he
submits that the assessee is ready with all documentary evidences in
support of his claim and requested to remand the matter to the file of the
Assessing Officer. As discussed above, there was no compliance before
the Assessing Officer and the Id. CIT(A) with relevant documentary
evidences. Taking into account and undertaking as given by the Id. AR on
behalf of the assessee that the assessee is ready to prosecute the case
without fail, in the interest of natural justice, we deem it proper to remit the

matter back to the file of the Assessing Officer for fresh consideration.
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The assessee is at liberty to file evidences, if any, before the Assessing
Officer. Thus, ground Nos. 1 to 3 raised by the assessee are allowed for

statistical purposes.

5. In the result, the appeal filed by the assessee is allowed for
statistical purposes.

Order pronounced on 09" August, 2024 at Chennai.
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